
1

IN THE COURT OF THE CHIEF JUDICIAL MAGISTRATE :::::::: BONGAIGAON.

GR CASE NO. 166/2007.
U/Ss.152/186/504/506 IPC.

 State of Assam
         --Vs--

               Md. Aminul Islam. 

Present:  Sri A.U. Ahmed, AJS.
               Chief Judicial Magistrate,
               B  ongaigaon  .

Name of the informant:
              Sri Jugal Kumar Bhuyan
              SDM, Bongaigaon.
              C/o DC Office, Bongaigaon.
Advocates appeared:-
             For the Prosecution: Mr. T. Bhowmik, Asstt. Public Prosecutor.
             For the Defence: Mr. S. Alam.

Argument heard on: 26-12-2013.
Judgment pronounced & delivered on: 26-12-2013.

                                         J  U  D  G  M  E  N  T

1.                        The prosecution case in brief is that on 26.03.2007 the  

informant was detailed to maintain law and order in connection with 

“Dispur Chalo” programme of a section of people at Hapachara near 

Rakhaldubi.   On  that  day  at  11:00  AM  Sri  T.K.  Ray  ADC, 

Bongaigaon was supervising the affairs while he reached there. At 

that time about 2000 people were sitting in the other bank a jam. 

After half an hour the accused came to them and started altercation 

with them by using abusing language in presence of public against 

the Govt.  The accused person also threatened that he had no care for 

the administration.  The
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accused person also threatened him to leave the place immediately 

failing which he would have to face dire consequences. The accused 

person instigated the people cross over the jam and snatched away 

the arms from the policeman. The accused person also called upon 

the people the burn the official  police can by using kerosene and 

petrol. On the same day the informant to that effect lodged a written 

ejahar  with the  Bongaigaon PS.  On receipt  of  the  written ejahar, 

Bongaigaon PS registered a criminal case vide Bongaigaon PS Case 

No.122/2007 U/Ss. 152/186/504/506 IPC and started investigation. 

On  completion  of  investigation,  the  charge  sheet  was  submitted 

U/Ss. 152/186/504/506 IPC against the accused person. Hence the 

prosecution case has come up.

2.                        On completion of his appearance, copy was furnished 

to him. Having very carefully gone through the submission of both 

sides  as  well  as  case  diary,  I  have  found  prima-facie  materials 

U/Ss.152/186/504/506  IPC  and  framed  charges  against  him 

accordingly. The aforesaid charges were read over and explained to 

the accused person to which he pleaded not guilty and claimed to be 

tried.

3.                         During trial the prosecution has examined only 

1(one) prosecution witness. The examination of the accused person 

U/S.313 CrPC is dispensed with. The defence has examined none. 

Plea of defence is of total denial.

4.                   : POINT FOR DETERMINATION :

(a) Whether the accused person committed the offence U/Ss. 152/186/504/506 
IPC?
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5.                       : DECISION AND REASONS THEREOF :

                      I have very carefully gone through the arguments duly 

advanced by the Ld. Lawyers of both sides as well as evidence on 

record.  Let us see the evidence on record.

6.                      Upon perusal of the case record it appears that  

sufficient opportunities were given to the prosecution to bring the 

prosecution  witnesses  for  their  deposition  but  the  prosecution  in 

spite  of  taking coercive  measures  failed  to  make  the  prosecution 

witnesses turn up for the deposition.  PW1 is Rafiqul Islam who has 

stated in the testimony that the occurrence took place in the year of 

2007.  On the  day  of  the  occurrence  while  the  inhabitants  of  the 

camps unitedly after going through the bank of the river Aie reached 

the national highway at Rakhaldubi the police restrained them and 

then a hue and cry was taken place.  It is found that the evidence of 

PW1 has not supported the prosecution case.  His evidence is totally 

silent that at the time of occurrence the accused person was present 

in the PO.

7.                       The fact of the prosecution remains that some people 

gathered  and  started  marching  towards  Dispur  for  fulfillment  of 

some political agenda. The matter was totally related to the political 

agenda.

                                            

                                             O  R  D  E  R

8.                    In the result, I find that the prosecution has miserably  

failed  to  prove  its  case  against  the  accused  person.  Hence  the  
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accused  person  is  hereby  acquitted  from  the  charges  brought  

against him and let him be set at liberty forthwith. The bail bond  

stands cancelled. Accordingly this case is disposed of on contest.

                                                                                            Contd....P/

4.

9.                  The Judgment is pronounced and delivered in the open 

court on this  26  th   December, 2013   under my hand and seal of this 

Court. 

                                                                                (Sri A. U. Ahmed)
         Chief Judicial Magistrate,
                 BONGAIGAON.

              Dictated and Corrected by me………..,                          

                 (Sri A. U. Ahmed) 
         Chief Judicial Magistrate,
                 BONGAIGAON.

*****


